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CENTRAL ADMINISTRATIVE TRIBUNAL j
GUWAHATI BENCH !

original Application Noe. 457 of 2001

Date of Order:; This the 12th Day of April 20@2
HON*BLE MR.K.K.SHARMA, ADMINISTRATIVE MEMBER

1. shri Swapan Kumar Paul,
vSr‘aClerk, A-M sgfficec NoFeRailway.
Bz darpura
3/0 Late Monindra Ch.paul,
Rly.Qr.No.L/278(p),
Hill Colony Badarpur,

P.S. Badarpur, :
-Dist.Karimganj, Assam ... ... Applicant.

By advocate MreMoH.Rajborbhuiya, N.A.Laskar, Mr.A,Mannaf
mVS -

l. Union of India to be represented by
General Manager, N.f.Railway,
Mallgaon, Guwahati=llm

[A%]
.

The Chief personnel. officer,
N'FaRailWaY HoQo. Maligaon, Guwahatio

3. The Divisional Railway Manager,
Personnel, N.®.Railway, Lumding.

4. The 4rea Manager, Ne.F.Railway, Badarpur. .es Respondents.

By Advocate Mr@SeSarma. Railway Advocate.

K .K . SHARMA, MEMBER ( ADMN ) :

The applicant has challenged the order No.E/283/tM(Q)/'
Pt.VIII dated 12;6.2001 £xahsferring the applicant from the
office of DRM(P) Badarpury axl@ther reliefs claimed by the
applic;L%fin»regard to the payﬁénﬁ of salary with effect
from June 2001. The applicant is a Sr.Clerk working under
the Area Manager, N.F.Railway, Badarpur. He Qas attached

from 1996 ﬁb_the office of the Headmaster N.F.Railway High

School, Badarpur. The applicant 1s‘suffering fromgﬁﬁabetﬁs.

contd/»lCQLL&L\aﬁ;
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It is stated that the applicant had to forego his promotion
with transfer on earlier occasion, because of his illness.
Against the impugned transfer order the applicant made a
representation on 14.6.2001 which has not been disposed of.
The applicant has already been released and he has not joined
at Lumding and has not been paid the sélary. The applicant's
wife is heart patient. The applicant has alsc filed Misc.Petie .
tion which was Registered a8 M.PeN0Os59 of 2002. It is stated
that during the pendency of the application before this
Tribunal his phyet¢al condition has further deterioratea and
he has also requested the respondents by further representa=
tions dated 19.1.2002 and 5.3.2992 enclosing Medical Certifi=
cate. The applicant’'s mother is also suffering from cancer.
2. T have heard Mr.M.A.Laskar learned co&nsel appearing
on behalf of the applicant and also Mr.S.Sama learnéd counsel
for the Respondents. The Respondents have not filed the written
statement, Mr.S.Sarma learned counsel for the Respondents
submits that the transfer order has been made on administra-
tive ground. The applicant has not shown as tao how the
transfer order was malafide. The applicant claims that he is
suffering from serious illness and his family members are
also seriously ill. The applicant has made representations
against the transfer order. The same have not yet been disposed
- ofs The applicant has not exhausted 34 normal remedy before
£iling of this application; therefore, I direct the applicant
. to make a fresh representation before the competent authority
narrating all facts within 15 days from the date of receipt
of this order, The Respondents are directed to dispose

i

\ C &/kchdkiféihe representation as early as possible preferably

contd/=3
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The application is accordingly. disposed of. There

shall howaver. no order as to costse
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L7 THE CRTRAL ADMINISIRATIVE TRIBUNAL
GUWAHATI BRANCH :: GUWAHATI. 1

1. Particulars of

BET}:’EE& i

Shri Zwapan Xr. Paul,’

(sr. clerk, A.M. Office, ¥.F,ELY.,
Badarpur)

S/o Iate Monindra Ch. Paul,

Rly. Qr. No. L/278(D),

Hill Colony Badarpur,

P.3., Badarpur,

Dist. Karimganj, Assanm.
ess Applicant.
- MAD -

1. Union of India 1o be represented
by General manager,

W5, Rly. maligacn, Guwahati-i1.
2. 'The chief Personnel (iriicer,

%, The Divisional Railway Manager,

- Pergonnel, W.,F .' Railway, Lumding.

4. The Areg lManager,

§.F. Railway, Badarpur.

ees HEspondents.

the ppplicant -

Name :

Shri ywzpan Kr. Paul,
g§/0 wvate Monidra Ch. Paul,
ar, (lerk in the ¢ifice of the Area .sanager,

NJ. Railway, padarpur.

6&}&%&%‘ /4 M _'

1. -



2. Particulars of the respbndents =~

i) Union of lnula t oe represented by the

Genersl mmager, N.F, kailway, Maligaon,

Guwahati-1t.

ii) The Chief Persomnel ¢fficer,

\ N.F, Railwsgy, Maligaon, Guwahati-11,

iii) The Divisional Railwgy Manager,

Personnel, N.K, gRailwgy, Iumdiang.

iv) The Area nanager,

" N.F., Railway, Badarpur.

3. Particulars of the order against which the application

is made ;-

i) 0.0. No.E/283/Li(Q) Pt.VIII

ii) pate : 12.6.2001

iiij Passed by : Divisional Rly. Manager, rersonnel,
’ puanding.

iv) Crensfer of the applicant from Badarpur to

- Lumding.

4. Jurigdiction of the Tribunal :-

The applicant declares that the subject matter of
the order against which he wants redressal is within

the jurisdiction of the Tribunal. ~

5. Limitation s-

-

the applicant further declares that the application
is within the limitation prescribed in Zection 21

of the Admi:riis’crative Tribwal Act, 1985.

5% fo fod



6. Facts of the (ase :-

I) That ix the aPQ}iCaﬂt is & Senior Clerk now

-

-~

serving under the Area Menager, W.r, Railway,

Badarpur,

II) That before 1996 he was attached in the Office
’ of the Headmaster, Rgilway High School, Badarpur

which is situated in a Hill top at Badarpur.

III) That wnfortunately the applicent has been
( sufféring for long geveral years as a Chronic
patient out of several disease like acute
diabetis mallitus with angina and disability
increased by exercution on upstairs and journey
etc. As such he has to remagin continucusly

under medical treatment.

IV) Taat in 1996 while he was serving in the office
of High School situated in the Hill top,
Baderpur by a representation dated 20.2.96 he
prayed for ofricial accoumodation in-the plain' |
Arez on medical ground and the same heling
recomnended sirongly on the bagig.of hig. -+
physical condition by the>Priﬁ;ipél of the
school, the respondent no.3, competent authority
in thig respect allowed his prayer and thug the
applicant was accommodated to serve in the office
of the respondent no.4, Ares tlanager at Badarpur

Junction by office order dated 7.3.96.

gopies of hig application dated
20.2.96 accompanied with Medical

certificate dated 22.2.95 and the



V)

VI)

VII)

- 4 -

letter from Principal Hailway H.S,
School, Badarpur is annexed herewith

as mnexure-1 series (a), (b), (c) & (4)
- ing -

Copy of the trangfer order accommodating
the applicant in the plain arez in the
Office of the respondent no.4 is annexed

herewith as Annexure-2,

That the applicant begs to state with regard

- %o his physical condition and also of hig wife

th at the applicant aé described above is a
chronic patient out of the aforementioned ailments
and he has to take constant medical treatﬁent from
the Badarpur Railway Hospital and sometimes even
from the outside doctors as being advised. Moreover,
as 1ll luck would have it hig wife gSmt. Swapma Rani
Paul is g heart patient who even cannot look after
the old ailing wmother in law, not to speak of about

ner hugband and children.

That the applicant begs to state that owing to
his advergse physical condition as described above
he had to forego his promotion with transfer’order

S,

on earlier occasion only as to enable him to render

hig official responsibility sincerely sgnd peacefully
at his present place of service under the respondent
no.4 where he can gomehow adjus® with hig giling

paysical condition.

That the applicent states that while he hags been

sincerely and peacefully rendering his service

Sz r /ﬁf/fvl
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under the control of the respondent no.4 at Badarpur
in the midst of his various ailments and physical
sufference of himself and his wife, abruptly by an
office order No.E/283/M(Q)Pt-VIII dated 12.6.2001,
tne respondent no.J, tb.e’" D’ivisional Zailway rlenager
(Persbrmel), N.F, Railwafy*/Lumding transferred the

applicant from Badarpur o1 ordering for

shifting the applicant with immediate effect. The
respondent no.3 by the said order directed the
respondent no.4 to struck off the name of the
applicent from the attendance register at Badarpur
and also directed that the applicant's L.P.C. (Last
Pay Certificate) to be sent alongwith him and he has

to join on 14.6.01.

A copy of the impugned order dated
12.6,2001 issued from the respondent

no.3 is aanexed herewith as Annexure=>3.

Thet the applicant respectfully states that the
impugned transfer oruer dated 12.6.2001 ( Aonexure=3)
on the face of it appears t be rash aldﬂharsh one i
and also being dewoid of the basic administrative
discipline and service jurigprudence in as much as
by @ order dated 12.6.01 applicant was directed o
join by 14.6.2001 (i.e. within 48 hours) at an
office situgted at the distance of about 250 Kms.
The applicant'respecfci‘ully stateg that the said
order otherwise smells a punitive attitude of the

authority.

That the applicent states that being highly shocked and

é;é013444ujﬁ? fiLMA{
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- 6 -
surprised with impugned order and moreover as
he is not in 2 position t move because of hig
physical condition gnd also of his wife as
degcribed gbove, he zg submitted an appeal/

representation dated 14.6.2001 through ‘pm per

channel to the respondent no.3 as to congider

h;i.s cage sympathetically on medical ground and

to retain him at Badarpur cancelling tae above
office order. That said appeal/representation of
the applicant was duly forwarded by the regpondent
No.4, Area Menager on the body of the said appeal

A copy of the aforesaid representation/
aupeal dated 14.6.01 is annexed herewith

a8 Annexure-4.

That fhe applicant states that on getting the
abovemen tioned transfe‘.r order his‘physical
condition at once lock bad to worse out of agony
and tension etc. and zs such he had w continue
treatment from the kailway hospital we.e.f,
13.6.2001 sn d he could not be able to attend
the office W.e.I. 15.6.2001 with due infomabion

to respondent no.4. After undergoing treatment

from Railvay hospital w.e.f. 13.6.01 to 17,6.01

for better treatment he had to contract local
private doctor and continued treatment under
nim $ill 22.8.2001 continuously and then after

getting little relief he resumed his duties

on 23.8.2001 .

W/@/&Z
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Copdes of épplic ent's medical Certifi-
cates and some other medical papers

for his sufference and tregtument after
13.6.01 %o 22.8.01 are annexeci herewith

as fnnexure-> geries,

and

gopy of application joining on resuuption
of daty on 23.8.2001 ig annexed herewith

as Anmexure=06.

That the' applicant also begs to siate that as
described above his wife Smt. Swapna Rami Paul is
also a heart patient and_ she has ® remain under
instant medical treatment. Aécordingly in this
respect also in addition to his own causes, tne
applic.ant approaches the authority for congideration
of his re-ingtatement at Badarpur. Describing the
wretched and helpless situation of hig family,
applicant's wife also submitted a prayer before

the respondent no.3 for camncellation of the transfer

 order znd retainment at Badarpur.

Copies of the medical pgpers of
applicant's wile are annexed nerewith

as fonexure-7 series.

A copy of applicant's wife's prayer
dated 2.7.01 is annexed herewith as

Annexure-8.

XII. That then by an applicetion dated 24.8.2001

applicant reque sted the regpondent no.4 as

Qf;Lafybafb//az/fiaf



XI1T,

please convert his legve period of sickness from

1%3.6, 2001 to 2%.8.2001 into commuted leave.

‘Acopy of tae said application dtd.
24.8.2001 is annexed herewith as

mnexure~-8(A4).

That the applicant states that as stated above
w.e.f. .1'3.6. 01 he remgined under medic sl treatment
both under vhe nailway hogpital uadarpur and also
wmder the Private doctor for waich he has to

remgin without attending office with intimation

 to respondent no.4, the relevent authority end

he resumed his duties on 23.8.2001 in the office
of the regpondent no.4. But surprisingly from
June 2001 the applicant's salary is not paid.

on querry the office of the regpondent no.4

inf ormg that the gpplicant's last pay certificate

eeee———————

hag been transmitted to Lumding as per trangfer

order dated 12.6.2001, mnexure-3. In thds context
the applicant is congtrained to submit further

in respect of the impugned order of his transfer
in respect of the impugned order of his fransfer
dated 12.6. 2001,' mnexure-3 that it was issued
malafide at the influence and dictation of some
wigeen and UNKAOWA person or persons who is or are
jealous and vindichive towards the poor applic ant
for their ulterior motive and illegal gain. It
is nothing but surprising sad highly suspecious
that despite in the impugned order it being
clearly ment ioned that L,P,C. of the applicant

should be sent alongwith him, the officials at

respondent no.4's office sent the L.,P.G, of the



LIV,

__9 -

1mmed1a‘cely on rece:.pt of the transfer order

dated 12,6, 2001 (;;rmexure-i) and Now no paymen T

of salary of th e appllqamt is being made on this
pretext. ppplicant respéctfully states that it was
abgolutely a collusive arrangement to transfer the
applicant from Badarpur to Lumding though knowingfully
as per the official correspondence that the applicant

ig adaronic patiemt suffering from varicus ailments.

That The applicant further states that beceause of
ﬁ.is ailment by seeking 20 days LAP w.e.f. he availed
the same W.e.f. 10.9.2001 and regumed duties w.e.f.
1.10.,2001 with informa'bion 4o the respondent no.4
regarding resumption too duly with reference %0

1stterts letter no.EG/L/T-99 dated 3.9.2001.

4 copy of his resumption letter is
sanexed herewith as gnexure-8A.
That the applicant states that as for non receipt of
salayy since June, 2001 he faced immense hardships
of lifeé, his wife din compelling circumstancgs
submitted an appéai dated 8.,10.01 praying inter-alia for
monthly salary of the applicant with effect from
June, 2001 but in vain till date to the great p:ejudice

and hardsh ips of the applicent and their family.

A copy of the representation of
the epplicant's wife itd.8.10.01
ouomltted to respondent no.4 praying

salary Wel oo June, 2001 is annexed

he rewith as Annexure=9.

cgam?ém M
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That the applicentzs states that while under

the aforesgid circumstances he has been

continuing his duties under the respondent no.4

pending his prayer by appeal/representation dtd.
14.6.01, Annexure- 4, hig physical condition
again took a serioug condition in the 1st week
of November/2001 =nd ’ché applicant had to rush
t0 Badarpur Railway hosgpital whe refrom}, owing

to critical condition he wag referred to Maligaon

‘Railwsy hospital by the Medic gl Superintendent,

padarpur Railway hogpital. Accordingly the
applicait was sdmitted to maligeon dallway

hospital and after treatment he hag besn released

- with advice for rest on 20.11.2001. Applicvant' ig

not fit for movement on tranmsfer from cne place
to snobher. His condition is deteriorating and

he has to agsin get admisgsion in Maligaon hospital.

A copy of the reference letter dtd.
7.11.01 by Medical superintendent,
Badgrpur is annezxed ne rewith as

Mnnexure=10«

That the applicant states that as described above

ne hasnot peen in a position to join at Lumding

under the respondent no.3 but the respondent no.3

‘who is well aware of applicant 's physical condition
as narrated avove has not yet passed any order
on the aroresaia appeal/representation of the
apblic ant dated 14.6.2001 (mnexure-4) to the

great prejudice and hardship of the applicant.

Husepan. b e
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Hence, th e applicant begs to prefer this application

before thig Hon'ble Tribunal.

Applicent further gtates that his appeal
dated 14.6.2001 (Amnexure-4) is lying un-attended

before the respondent no.3 smd the spplicant has

- come to kncw that the respondent shall congider and

dispose of the same. Hence there is no other way out
%o the applicant out t appreach this Hontole Tribunal

for appropriate remedy.

XVIIT. The t the agpplicant stafes”chat the impugned

transfer oxder in the facts and circumstances as
descrived avove is sroitrary, melsfide, nersh and
violative of the principle of Administrative discipline
and also the principle of Natural Justice and as such
it requires the interference of this Hon'ble fribunal
for ihe ends of justice as to quash and se“é aside the '

same =md to direct the respondents as to allow the

applicant W stay and serve under the respondent

no.4 at Badarpur.

Reliefs Sought ;-

that in view of the facts ment ioned in para 6 above
the applicsnt prays that this don'ble Tribunal may
be pleased o admit this application, Ccall for the

e

records and iszue xule on the respondents to show
cause as o why the impugned tramsfer order dated

12.6.01 (snnexure-3) shall not be set aside and

—
—

gua shed allowing we applicunt To stay and serve

at Badarpur under the respondent no.4 as to avail -

S ara o, M/ﬁl
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bet ter medical facilities as are available in
the gaid place and also why the respondent
no.4 shell not be directed to release and pay

applican% 's nonthly salary we.e.f., June, 2001

and cangses being shown and upon heﬂé‘,“ﬁ‘ng the

partie s be pleased to make the Rule sbsolute

by cemcelling snd/or setting aside and guashing

the impugned order dated 12.6.2001 (Aonexure-3)
abhd also directing the respondents to pay tae '

monthly salaries of the applicant w.e.f. dJune,

- 2001 fmom Badarpur under the digposal of

re spondent no.4.

Interim order, if prgyed for :=-

[ tge interim pending tne Tinal declelon
on the zpplication the applicant seeks the

igsuance of the following interim order :-

That the Hon'ble Tribunal may be pleased to
stay the operation of the transfer order dated
12.06.01 {snnexure-3) and also be pleased To
direct the respondents, particularly requndent'
no.4 to release and pay arrear aud upto date
monthly salaries of the applicant with efiect
from Juae/2001, otherwise the applicant and |

nis family are likely to starve.

ind for this act of your «indness the

applicant érgll ever pray.

Soapon o Faud
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Tetails of the remedies exhausted ;-

Applicant declares that he has submitted
an appeal dated 14.6.2001 againgt ~the impugnedv
order dated 12,6,2001 and his wife hag alw®
pr'ayed for payment of salaries w.e.f, June/2001
vide pmexure~8 and 9 but the applicant hag
every reason to understand that the respondents
are not congidering the said appeals/representa-

tions .

ijatters not pending in any otker court ;-

that the applicafit further declares that
thig matter is not subjudice in any court of law.

-

Pgriticulars of lae Postal (rder :-

Postal order of .50/~ payakle to Reglstrar,
gent ral Administrative Tribunal, Guwahati

contd....14.
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12. petails of Indéx -

| -
i) Annexure-1 szeriegs e« Applican®s ayoplication '
- (a)s(0)s(c) « (4) dTde 20.2490; pedical
o - - ~ -~ ~ T o~

certification and
Principal Rly. H.8.
School letter.

Pages. s
ii) mnexure-2 "ee. Transfer order dt.
| Page
iii) pnnexure-3 vee CoOpPy of the‘impugned transfer
" order dt.12.6.2001 |
: Page
iv) maexure~4 ee. (Opy Oof repregentation
- dt. 14.6.2001. Page :
- v) Annexure~5 geries copy of the medical papers

for the period from 13%.6,.01
to 22.8.2001. Page :

vi) ganexure-6 ... xesumption of duty on
25.8.2001. Page ;
vii) Annemize-T gerieg ... (opies of Medical papers
- ' _ of applicant's wife.
v Pages
viii) mnexure-8 ees Copy of appiicant's wifers

representation dt.2.7.01

Pagsc

ix) Annexure-8A ee. (opy of agpplicentrs
'application for commutation
of leave dt.24.4.01.
Page '
x) Annexure-8B ees COpy of aopplicant's
' resumption of duty again
on 1.10.2001. ©Page :

xi) pmnexure-9 eeo (opy of gpplicantt's wife's
i repregentation dt.8.10.2001
: Paze :
xii) Annexure-10 .e. (Opy of rererence letier

- by Badarpur ly. Hospital -
dt.7.11.01 Page :

i

WW&Z




wist of enclosures -

i) Application vefore the

© Hdont'ble Tribunal.

ii) Verification
1i1) Postal order or R.50/-

ivi Vakalginama

= 5 copieg with
all annexure s.

- 1 copy .
- 1 CO_p;y“
- 1 copy

contd, .. 16.
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Vad IFICALTIGUH

- I, Swapmn Kr. Paul, 8&/o Late lonindra XKr.
Paul aged about 47 years, resident of gadarpur
Railway . Mc.L/278(D) Hill colony, Police station 
Badarpur in the disiriét of kerimgan] by profegsion
$r. Clerk, Badarpur Railway do hereby solemnly
afrtirm snd verify that the contents from para 1 to
13 in this agpplication and the inlormivion relied on
the relevent documents are true %o tae best of my
persdnal knowledge =nd belief and I have not

suppressed any material facts.

%W/@/w[

Al ‘
éﬂ“’“"’l“ Signature ;-
Lé t ” t &1

Place

.

bate

..
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a7 The M\dsinral P gTaonn g} ’v’fﬂwr, | SRR

%I - MRy Lusding, - S P 1
AR (Through proper chennel) | R
fv’: - Subs-PraYer for my posting in any otfice at BPB “m““

inplain area for my di seasea condition, DT 1'
. \,.‘( 7 Rofs- Hy opplication dt. 6.1.96 forwarded o vide Prindpal. FRas
\ . my u.s..;cnoox/aw; letter No, BS/Ustt. /s-r /dt.B. 1896 s

. .-4 ’5"'—7‘:'?‘, r ,.‘L , < "~ | 7 t¥
g e T s ‘ ;
,: e | af’ o
. _ I_muld Taapaee e—-c c0

‘s‘ \@Puc’auon dte 6.1.96 whereas it was requested f'° at:&\qq e
"'my posting #a in any other Cfiicer at BYB s} tuated in plain ¥l
~ aroa in view of my di;eased cnl\dtibn as certified bY Medica,l .
. ;. authority.The Certificate in orfginal was also sent at Y°“‘ Ry
fo: comidoratic»n of Wy case.But it 1o .en Lrony of, fa%e :

1
'\

~An plain azes has not yet bucn consicered and I am faci.ng e

s o uuch dlﬂicultlgs to atteta my dintios in the Rly, H»&.School
i BPB which is situated in a Mliy placd and a cousiderable .
“distance is to be clatied upto reach the Office.This poaition
tl aqnmt my health condituon and as per Medical advice '\

’ o Kedical advice 1 havs been forced to clalm up huly areaa by
'the a&inistzatwn.ao there remains. rick of my life, 1f I '

- Yours faithfuuye_;
qgwaﬂam, U (OM

SHAR AN K2 !M-)
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- CBfiice of the
Dvisional LlyeMenagex(?P),
Lunding,
QT DAL

il ollouiw orders sre lssuad to take jmmadiate
i .

(’-\
('

348
/

1) Sri B.K.F sul, SreCiori/€ under Prircipel Rive
ANV - 5, ool/BPB 18 iB1aby o snsferred snd posted
unaew NH/8PB dn. his existing pay and scele,
vice Sri u]}’i 'ali L::slcrr,ulerh/u bI"“'leGI’I‘Gdo

2) sri biji 4 414 Lesker,Clerk/E -under MY/BPB is
hereby t*'mdu,r:ced end post d at Rlye ochool/dPB
o n his-cexisting pey and c*le vice item Hgele,
cbova,

Ttem My 1 should move fir ste Ty \/
This isees with ths approval of IPO/LMG.

P

[ty

for Divisional P\lyqumg@r(P)
Ny ¥y Roilwe Yo Lumding,,

o quLJ/")&B/L"(J NITTe  DEd,LHG F ~w8-90.
4 - Copy forwarded for information andneéésSary aétion x@g:» .
193 m: . ’
1) Staff concarngd through re spec tive inchargesc'
2) AH/BPSB and Principal R Y. Scﬂool/BPB 5) DAO/LMGo
4) Spare copy for P/cases.
for Divisionsl Rly.Menager(P),
N, Fo Reoilway : Lundinge
shat
“73%

Wa' /. /9 ' 8. (7"6' ‘ ) ya
o~ | .
Pmorecen oled P Gy S O P ceal, S Qe ( 4)
AP e . »
/}' Lo cofencrmeclas YA Lo Rsea 2@ |
(' Lo . ]
¥ . [ ~ .
B I L . . \

T S
MAHAY H, § SCHuO .
‘.}'*'4!17001!. K:!I‘Imvnw’u '
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8hed Svepan Xumor Paul

L ”r.’“ierk/sg* usdor A/Baflarpur's off4
0 A2 horedy gramgforred updr 51&&.(9)/1’%&195 o8 edalslgprativo pround

wish zw_dipsa effocye
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A
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y

| Vivil.Miy.Beanger (0), -
o . ,wmmgg 2 12/06/200%,

R

{- NETEEN : .
§ g A .
o . T

o ‘ . B U .- . II: \~4 . s . ’
U e 4 33333 éf tromfer p"f“ is QMaaiblg_ to &a §n§, ne dolning
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Noréalig Luudtwi‘
- Bol/28Y 1M(Q) Py.vin Lunding, 12/06/2001;

S ¥R sy
- T

L Cebrfor tafaractton amt wogiten be- v o o iy

" | : 1)%"’ He ia ’ﬂqﬁﬁtﬂb_t.
R Bri®lerk/s tmmodicsely 4o Fepers ay Din(e)/lumiangs.
i) Be ame b0.b obrusk off frcu the astestame Registor |
s, en Feooive of ‘this o ffige orders lis may be givep ¢
| Sredsfer pass R BB 4o Luading te Joim Wie dupy
97, 14-06-2001, The LPO 02 9hrs Peul ahould'ls pent
8long vithd - TR
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-.2) Daofumy .

¥ 88821 gomorned threi=¥ropor ohaaueps
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L “f«“”f, %o The Divisional Railway Hanager (Pereonnel)
¢ e - NoFo.Rallvway/Tumding.
.e,‘ ' Through proper chmmel‘.
- | 8&&;» An apwal egalpst my transfer order from Badarpm.
e Bezwrm om.n/asalmm) Pcmn dated 12.8,2001.
’ @00 a0
8ix,

I would request your hnnour kindly to refew to your
0fLice Oxdex No. quoted above which has come to me &5 bolh
- Sy ok Srom the blus.I have no other alternative but to prefer an

( ty vithous e.%lapee on my part.
Ihat gir, It & ovn 10 the sdminietration, tha*& X anm
"'a diabetis paﬁent with heart disease for which mem weg -
- transferred from Rly.H.S.8chool/BPH to AM/EPB's office oo
- X could not climb up hills or upstiirs .s per recommendation
of DMO/EPB. My wife elso hus been suffering frou various kinds
- of female diseases associated with diabetes and often renains
in eick bed, There 1s no other male membexr in my family to
look aftexr her in my absence.
Due to my personal and fam.uy troubles I had incurred
av¥ loss hy surrendering my promotion on earlier occasion.
am not in a position to move from Badaxpur at this stage.
;or reusons stated above. My present state of health also doca
-t 'permit me to undertake any journey,
A certificate in su gport of my w:.fc'a gickneas is
encloua for your kinud consideration.
In view of the above I capmmot but approach your
goodself kindly to consider my case with utmost sympathy
and refadn me at Badarpur cancelllng the above office oxder.
Poxr this act of youp l.bw.dnwm I chgll yor uodn ever
grateful to your honmour,
- An em:ly roply is eamestly solicited, .

' Yours faithfully,

.. DA/Ope n.e;dwvyfw - Guepan Ky fodl |
: e : ( Swupan Kumar Paul )
8140 Lerk(E) AM{BPB's 0ffice

m‘b@d, 1496.20010 ‘

e py forwaxrded for infornation and necessazy actimr
. to mu/me. He ia re% westad kindly to consider uy case on |
mun.i. v:law. .

“ LS'ZJ-%/W re /\t’ /:/ J
| L : ' ( Swapan Xumar Pawi )
D‘tedzf ‘4&6'20010 3!’.01@1‘1{(}3) AMII‘.’P.U 8 Off‘l.c@o

Al M

A

\

p | ‘,. ) 5 . | ' ' ' . 3 FIN :‘ >\,/n - . ,‘9\

3@1 against such unwarpented transfer oxder on sane pay,sca.z.w‘
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i 540
Chmcal Laboratory o
: Station Road, Badarpur o N
(PatlentName...;...‘,..&“:é&.._ ...... M ....................... Segg ..... Ad.r..Age..... 2(8 ..... ’
Ref ByOr,....... Qg:j\‘ S '.fé‘;(: ............... OA ...... Date“??’“/w' ‘
\Regd. No...&-0Y Foe.... 51 NG. of Test s Address it s ) {}
HAEMATOLOGY NORMAL RANGE BIOCHEMISTRY N ' NORMAL RANGE
1.ESR- ' mrhr | 0-20mgmr V13,8, Sugar (F). 1980 momid. | 60-110mga,
2.HB- amidi. | 14.8 gmydl, L[ 14.S. Sugar. (PP), Q& g'\o mgm/dl. | upto 140 mg/di,
3. TC (wbc) - . Tmm? 4000-11000/mm® {15. S. Sugar R). . }5 mgm/dl. _upto 180 mg/dl,
4. DLC- Neutrophil - % 40-75% 16.8. Urea 5 mgivdl. | 15-40 my/al. !
- Lymphocyte - % 20-45% [ 17.8. Creatining’: *. mgm/dl.| 0.5-1.5 mg/d
. Eosinophil - % | 26% 18. 8. Uric Acid = mgm/dl. | 3-6 mg/dl.” i
~ Monocyte - % | 28% ' 19.ST. Cholestrol 7T mgmidi, | 150.250 mg/d). |
-Bésophil- ' % 0-1% 20. HDL. Cholestrol . mgm/d). { 30:70 mg/dl,
Immature Cells - _% | 21, LDL. Cholestrq! mgm/dl.f uplo 170 mg/ol. ]
CHY T 22.VLDL. Cholestrol - mgmydl, | 14.5-28 mg/an,
6.PBS ....oevvrreern, ‘ 23. 8. Triglycerides - mgm/dl.{ 10-170 mg/d,
7.8T- . Min, 1-3 min. | 24.S.7. Bilirubin “mgm/dL. | 0-1.0mg/ol.
8.CcT- ' Min. 1-4 min. 25.Conjugated. ~ mgm/d), Upto 0.25
| 9. Absolute Eosinphi ‘ | 26. Uneonjugated mgm/dl. | 0.2-0.8 mg/d, . B
Count- mm® | 50-400mm® . |27.8G0T WL | Upto40 1un B
- 10: Piatelet Count - mm* | 1.5-4 Lacs. 28.S.GPT Wit | s-40iun
T RBC “mm® | 4-6 Milion, | 29-ALKPhosphet L - | 22.021u1
12, Others . . | | 30. Acid Phosphet WL | 1.8-14L
31. S. Protine gm/dl. | 6-8 mg/d,
32. S. Albumin gm/dl. | 3.5-5.6 mg/,
33.8. Globulin gm/dl. | 1.2:3.5 g,
34. Others ' '
Signaips. -
f .
e




,,."_ K

mmma@ijmm 'Hoi/LTﬁL Dﬁ(im‘lGE CE Tmcﬁs S

. ma /Hospital.oeemee i R
K 1) i-'fe/Sl No....... \ s TG L qo/lndoor No. M%qu‘ﬂ-’ft?’r)_zteé.f.;_..,..:.ﬂ-_-.' A
&G YUIN-9F Fo /Suk Certxﬁcztc No.

............... cottenetarean s ......‘.‘T-*i%","l)‘az:_.\...‘.
"W’Name = K y e

sntot onsneseua, Se0tne qaﬂm/Decmn.umn“ =% ......1\)/

"‘ﬁ/Admmch\\m ........................... Fa‘qﬁxﬁr ga‘[Dxcchargc ,Daee—:uh o L ("1
3% (%) Tg& & @7 ¢/He is (a) Fit for dut) S A
(@) memi%cmmqtama -------------- Frovemeenn e a'arﬂe{t%%%. i
(b) Recommended leave on medical  8rounds from.......u.ccccvcnn.r . 36,
(7) S99 & faq o7 sy

» ‘ ..;.....W ﬁ o - V; - M‘/’ . 4
G He shoulcj anend -3 SRS D:spemarv for her tgeagment 6o
" (q) I8 97 ‘?m ar:T ;— qaa-u oaiieettarasianes - 3 CITTIRO RN . WE@J %é; ’D\ ‘ "\&%( ) ’—-(

4 * ‘ IS=
(d) He sbould report at........oooooooo stpensary L1 SR bc;qzt return Qo woﬂk o N \ b( A(P
(g)amrm$arsrtwm%m%ﬁ«mamt ' 1 @ e e S,‘Y(nw ,Q
(¢) Unfit for further service on medical grounds. ' ' ' A Q—I S/ TR

' (ﬁ)/(f) reresnsrons . - . \ o

fﬁmmiagnmis.....bﬂ’ﬁﬁi""‘@w LD T Ddw .'f'; :

‘ ) - Y

a1y 57w &) fawrfoy, afz @)/ Further treatment recommended, if any ft -

T -
sttt v s

wfae mh tt qeamz/s:gnamn o %ce Sur*con

]

. : e 3
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To :
. Tho Arec lomoger, |
N.F;Railway/Badarpur.

s TR

2 Subs~ Hesuuption report._j_l
3‘.@’ ) | ) ' ' ,I ) :
. ¢ 1 have the honmour to otate thatf I was sick under ReH.CGs . .
from 134642001 t0 17.642001 ond under PePiCe from 18,64200% to -
224842001 Now I have been declaved f£it to-resume duty by the ™ i
attending physicion on 22,8,2001(AN). Fecessary medical cer‘bifica@;ﬂ
issued by my =¥k attending physician ie enclosed, s !
| Hindly allov me to vesume duty. - o o ’
: Youre faithfully y o o
. S - o
g’:‘(‘//f/wn- //\n : /“1"‘?, ‘
| ( Swapen Kumay Paul )
Dated, 2%.8,2001, . Spe0lerk at office,
\ .
_ N
! b
-y
s
|
1
i
]
N
\ . .
\. o
\\ ' - — _.\\ )
\
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Clinical Laboratory

~Station Road, Badarpur

Patient Name ... °'apnapau' ........... Sex....f ........... Agg....- ..... 4(};...1{1-5 .

Re{‘ By Dr. ceriessiossssetsasein (hakrabort 8 oesssvesssassnanssssssinare s Date... ’)O/ ')9/ ')J ............

Regd. NO...s. 8D i 51 No. OF TEST svers @ rrriseressins Address .. Badarpux‘, ..... T J '
HAEMATOLOGY NORMAL RANGE BDCHEMiSTRY NORMAL RANGE ]

1.ESR - mieihe | 0-20mghr W13.B. Suga. (k) : ©3),1 mem/d. 60-110mg/d13_ v

2.HB- cmifdt | 14.8 gm/dl. \V14. S. Sugar. (PP)? 403. Shgmidi. | upto 140 mg/dl..

3. TC (wbe) - Jmm® 1 4000-1 1000/mm? {15. S. Sugar. (R). mom/di. | upic 180 rﬁg/d!.

4. DLG- Neutrophil - % 40-75% 16. 5. Urea " mgmidl. 15-40 mg/dl.
Lymphocyte - % 20-45% S. Creatinine mgqul:,v 0.5-1.5 mg/dl.
Eosmophli - % 2-6% 18. S. Uric Acid ‘mgm/_dL 3-6 mg/dl..

* Monocyte - % 2-8% 16. S.T Cholestro! *; mgm/di. | 150-250 mg/dl.
Basophil - % 0-1% 20, HOL. Cholestroi - .. mgm/dk 30-70 mg/dl
immature Cells - % 21. LDL. Cholestro! mgmi/di. | upto 170 mg/dl.

5.MP.. 22. VLDL. Cholestrol mgm/dl. | 14.5-28 mg/dl.

6.PBS e - 23, S. Triglycerides mgm/dl. l‘ 10-170 mg/dl.

7.8T- ‘Min. 1-3 min. | 24. S.T. Bilirubin mgm/di. | 0-1.0 mg/dl.

8:C.T- " Min. 1-4 min. 25, Conjugated. mgm/dl. | Upto 0.25

g. Absolute Eosinphi ‘ ' . | 26. Unconjugated mgevdl, | 0.2-0.8 mg/d.

Count - mm® | 50-400/mn’ 27.8G0T UL | UptodOiUL

10. Plateiet Count - mm® | 1.5-4 Lacs. 128.5.GPT. UL 8-40 UL

11. RBC orvrveeemsseivssansenes mm* | 4-6 Milion. '29. ALK Phosphet L | 22020

12. Others - | 30. Acid Phosphet UL 1.8-14L ”

| 31. 8. Protine “gmidl. | 6-8mg/d!
32. . Albumin gm/dl. | 3.5-5.6 mg/dl.
33. 5. Globulin ogmid. | 1.2-35mgadl.
- 34. Others \

b

e amewt
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N@. S@H@N@@
Clinical Laboratory, Badarpur
Z, Dnst Kanmgam (Assam) 788806
Patnents Name . awapna?aul. ................................... S
RefByDr......vvooov. thekraborty, . . o Address Rt oS N
| Regd.No..3392 ... . ... Date - 03/09/01 Teft Sl No....' ..... 6 ..........................
URINE R STOOL
Gross zExaminatibn-f:_- - PPe | Gross Examination .
Volume - 5-ml, . ‘5-51_]-.:" Colour - Ty /
Colour  Clear stroe, | Odour - - /
Depost - nil, -mnil, . Corcertration ™ .. BRI
Reaction - acigée -acidic. | Reaction -
Specific Gravity - 14010 = 3.074 - | Mucus e T
Clinical Examination V 8lood- : -
Sugar (** "‘) (+ +++) /Mlcroscopu(:‘al Exammatlon

Albumm (+) ( + ) / Amoebiasis-: . L
1 B \;
- Microscopical Examination ' : ’ Y

PusCell .  /HPF " |'a) Trophozoite -
RBC -  pil, /HPF - { b)CYST-
Epithelial Celly.;  /HPF | Worm
Cast - = ni1,- o R\H) Ova -
‘Crystal - ndl, ' | Larvae -
‘Bacteria. - net seen, i : ‘Fluke-
Spermatozoa” 0t -se e, | PusCell - S
Others . - nil, | Bacteria. - C
Special Test ~ R | V- Celt | ;
Bile'Sait . Special. Test
Bile pigment I ~ |-Occult Blood Test
‘Nitrite Test - | S
 Others: - . | Others
 Date................ )




~3( -

NE© SCIENCE
Clinical Laboratory. Badarpur
Dzst Kanmganj (Assam) 788806

.................................... Jb N*Age Sex...5.
Ref.ByDr........ .b& ...... B AR i AdAPESS.., Q?a.—r«bwif«m -
‘Regd.No. A9 oo Date - \n{ Lo/ '247 Test Sl. NO. i /

URINE A sTooL
‘ Gross Exammation

Gross Examination

Volume - | Colour -

Colour Odour - | ¢
Deposit - "Co‘fce“r'tration =

Reaction - | Reaction -
|_Specific Gravity - Mucus - Ll

Clinical Exammatton Blood- .o

Sugar Q\~ 4 )
- Albumin
Microscopical Examination

M:croscomcal Exammat‘ on

| Amoeb:asus -

Pus Cell - IHPF. a) Trophozoite -
[RBC. JHPF. b) CYST -
 Epithelial Cell IHPF. Worm
“Cast - ' Ova -

Ccystal - Larvae -

‘Bacteria - | Fluke-
| Spermatozoa: | PusCell -

Others . - Bacteria -

: Special Test V.Cell - -
Bile Salt - Special Test

Bile pigment | Occult Blood Test
- Nitrite Test .

}Others - { Others - . (\

Diite.......... SR -




J)-e/é/\/ C’/Zaémﬁmty W.B.B.S., M.D.

LONSULTANT lN DERMATOLOGY STD AND LEPROSY

61126 (Res )

KARIMGANJ

‘ZJJ_I,QLY .«L»\.Z \Lf
. CHAMBER '
I EASTERN Pt lARNIACY
Mission Road, Badarpur
- Visiting-Hours =
Monday & Friday -
10 AM to 1 PM

Tundoae- T B Tab

=t

Al Melasamee

Wit W86 R pvian ol

fa : _ ~)
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Zhe Area Manager, - o
K.E.Bailway/Beﬁarpur.

Budbs=- Prayer for conwraioxx of uy asick period
£rom 13.6;2001 2398@200 into comm
leaves _
eosev . ' ;- 1
iy,
With due reegeot a.nd humble aubmlsaion I have the
honour to state that vagsg Bick und‘r R.M.0. from 130692wﬁ
%o ‘706.2001 and undewr P.H.Ga mm i8. 602001 250@3@00@
end alloved to xesume duty on prof&uction’ of D&G.

Kindly arrenge to convert my entira period of smmgs
g:m g «662001 to 23.802001 into c@mmuted leavo m@ ehlg@@ay..,
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S ., Zhe Aren Managex, : ol L
' “ N,F.Railway/Lumding . : . T

il . c Sub:- Resumption 1o auty . '
Lo i - Ref:~- Your letter No.EG/L/$-99,dt.3.9,2001.

i

Sir, , _ : ,

I hhve the honour ‘to*state that as per your
letter No.quoted above myself availed 20 days LAP w.e.f.

‘ 10.9.2001 and ¥xesunea dut'y WeCoale 0101002001 as 3’3@9@2001

- being Sunaay. - [
e . _ A _ S S ¥
SEE o : Yours faithfully, /
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( 5Qapan Kr.Paul )
sr.clerk(k) at‘Office.
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~ paying his menthly salary frem. JuﬁTlei last for 1o fault

_14/06/2001. The reasen of hia tranafer and the: urgancy of f h5

' trative purpese.ruxthet. your henour wes ﬁitected %o aené

. hia LPG aleng with his movemant,which ef @'couxae,was a's

4post1ng on tranafer.
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ihe Area Fanager,

Nc.FoB1lye . B&éﬂfpﬂt.

sSub 3 nen-paymant of menthly salaty of my husbendz
sri Swapan Kumar Paux. s:.cxénk (&) nﬁﬂet
your effice.frqm‘duﬁﬁ"/OI. : |

Respected sir, ‘

wWith éue raagect and. humble suhmiaaiaa I heve
the heneur te submigt the fellewing facts for yeur kind
censiderati@n and favaurable acti@n.

1.That ny husbané,sri Swapan Kumar Paul.wha has k

e | e

been serving as a Sr.CIerk (B) in yeur effice has n@t‘been,

with him, | . o A;- ]
Z.That my husband was tranaferred fram BPB to

iumding under DRM(P).Lumding vidc the DRM(P), Lumding 8 etéu

NO.E/283/L#( Q) Pt.viii,pe. 13/06/2001.w1th a éiraccxen te

your henour te ‘spare him cnablinq to join at Lumding ea

his jéining at Lumding ¢n the day follnwing the tcceipt ei
.the order ¢f the transfer as has been stated is en Adnmings

e, ol P

Cahéﬁa taken by the tranaferrtng authority fet aveiéance

o e .

dolay in payment of hig m@nthly selary at the glace ef

g~ ~<_':‘__ e -
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te 23/08/2081 He resumad his duty in your efﬁic@ on 24/03/@1

office en 91/10/2001 ( 36/69/2001 being sunday) . f.

ef aa incumbent whese transfer exder h¢s net been mffeeteﬁ

- Page/ 2 -

3.That hewever, hacauae g $héiey

illnaas of my haband: vWith-effect frem 13/06/2001 tha o
said erder of trensfer was not effected te him, Ky husband j

‘ : ,/ : )
coulé net carry out the order.He was sick under Robile frem 3
13/G6/2001 to 17/06/2001 and, unéér Poﬁae'féem/le/ﬁé/ZOOI | i
{
}
}
en preduction ef »Fc.alenq with a pet&ti@n preyiﬁg for
coenvertien of entire sick perded , ie- frem 13/06/2001 to i
23/08/2001 inte cemmuted leave: My husband’s resuiptien

te duties in yeur offica'wasﬂquly excepted by y@ﬁ&’h@ﬁeur.

Thereafter, my husband availed ef 20 cdays
LAP with eftéct frem 10/@9/2001 .uhich was grantad by your

hencur viée yaur lettar NG, QG/L/T-QQ.ét @3/99/2591 ané afteg“

availing of the:said LAP he resumed his duties in your

¢+ That frem the above it ;ﬁ-clear %hat_
my husband has been rendering hig sarvices under your

hencur @@ in yeur effice at BPB and he is entitled te

receive his m@nthly salary frem your effica .,

~
\/

o 8. That 1 haVe cem= to know that:my-huabanéih‘

salary $2s@ness@@ bill has net bean making here in yeur
effice at 4PE dus to tranefar of his LpC ag Lumﬂingouelle-
if this is true +the questien comes uP hew and why the LPC

and who 43 still zeneering hig- servicms in your @Efice at

BPB.is transferreé te Lumding prier t@ his mevemantfar

actien for puteing hin family in distress for nan-paymene

f salary. ~ o -  , ' | B j'

contd Page/3.
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L\méing «This is undoubtedly & curieus’ matter ana aa ceesciwi‘

SN




59 W

- Pagya/ 3 -~

- O

‘ 6. Atut i h.Vo boen extwmcly autte; iny uLt.h wy
chiléren .nd uy 010 wmthor—in-uw whe neads rogulcw ped icinal
expenses ,b»olacis myacif «nd my husbuand feor nonapaymnt of

By huabcnc & monthly eal«u.'y tram Jude/2001. lest.

1, mcmuro pray that your heneug wauld ko -
kind onough te acranga the payment of my husbumd's mon&hly
aalary imvediataly ,£.4ling which we whe_ara dbscxhuu.ly LOPSLILaLL
on my hmb.nd'. salary will dla uf starvation fur ne foult with
Ry husband, .mé let which act et yeur Klnduesu s vhedl eves pray.’

Yeucs 1.{th£ully.
1. Cepy in yeur’ qowsdt Luma

3\\)1\ ﬁ‘v‘(\(’mn Qca\,\‘?&\'&
has boon sent for ex edicious |

(- Wkl b.JM'N-\ Madd Palb )

satien, o wlﬂo ot 1ri Swapah KEe2oul.
3. Copy teo ;. o : ‘Sr.clock(E) under As/B28
“)rh‘ LR’.(D),alKly. Lﬂuhingo le.b‘."o. u/275(9)' )
mm. LRM, NF Rly,Lumding, _ -Hill Liue Celeny,

P .o.uucrpuz" List.Karimgan]

3. Gopy to Asstt.Labour-uomuissioner. (ventral), vollege noad
Silchar-5. He is requested to.take up the issue from his
~end. a8 i% infringea the 'Payment of Wages Act!. o\
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_,.a,bsv'a named patient is being seut te you
tiete for treatueut pleaso. T




